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6.5+ ° e Shri M.L. Pasuan, Reoistrar 1/C.

N ¥ Defscts pointed out in Col. No. 6, 19, 21 have

. * C&fg‘w’ not yet been removed. List on 29.2.96 for removinn
325K garects.

“/tes/ - , (M.L. Paswan)
g ' ' ‘ . Re~istrar I/C"

3/29.2.96 - o
Shri. M, L, Paswan, Registrar Incharge.,

‘ . Learned Counsel forthe applicant is absent, Deféct.
. has been nemoved Let it be registered and placed before

. the Hon' ble Bench for hearing on admission R fixing
21,3.96,
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( M. L. Paswan)

PKL | Regksttar I1/C
. l « _ '
4/21,03,96 | Counsel for the applicant : Mrs. Nived ita Nirvikar,
]
: After sane argume nt, Mrs., Nived ita Nirv ikar,
) ‘counSel for the applicant prays for withdrawal of the
case. Prayer allowed, The 0,4, is dlsmissed as vtithdrawn.
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